CEATR. L ADMINISTRATIVE TRIBU

Original Application No :
Misc. Petition No.. .
. Contempt Petition No.

Reviey Application No.

b

( SEE RULE -4 )

NAL "

GUWAHATI BENCH
GUWAHATI

® e q 0

—

e .

-

/

EYA “// A 86/77)
2000 LA [
/( |

’ A‘pplicant (s) Cp'/b@ Letlec @ﬁbﬁﬂ/pﬂ‘«l OShn-g |

-\ g=

Respondent (s) ) K\/\ S%N\%/& , Qb"ﬂ"ﬂn* Q_SA‘:)QQ B

Advocate for the Applicant (s)

Mo AR Avd

Advocate for the Reéspondent(s) 3 €. PCA/U\(;\/’/L A ﬂ"/”u KK &\‘wﬁ,\

o—— b

L3

Notes of the Registry BDate Order of th: Tribunal
. e Lo 9,10,02 Heard Mr, A.Ahmed, learned
S*‘I\'\)»f; %ﬁ Renr Counsgel cor theg applicant, .t
Moo Soeo s S\ W A Tssue notice to shou cayse
—e@/k—u—\_{% \5 %\»\,\kﬁ&m@ '}as to why the contempt Proceedings
L 1. i8hall not be injitiated,
. . N p ‘ List on 28,11, 2002 for
DO Coirp O ”“"’o“‘{ |
- orders,
MW d— cncbn dsag |
Hor69 97 Pass<d o8, L |
ND. /%/977‘ Piamberw Vice-thairman'
mb S
L Lk /47%»1 féwitica 21.11.02 Mr. B.C.Pathak, learned adai,
W' /r\ 7. A - CeGeSeCue hasg entered appearnace
, g S . | on behalf of the respondents and
' \6L—1 prays for accommodation fop £iling
2
oA . reply. Prayer is allowed.
S«Le;@\'ﬁ“/‘é?ﬁ“/ﬂ‘\ List on 19.12.2002 for reply
foufurect ot Bt LD |

Vice-Cha irman

L (¢
Mgm}fe(;&vy




‘,q/ o \i:/ .

ral ’
Nb*\‘?—é/Ph}«Mn %zw\ 19, 12.02 List on 27.1.2003 for orders
Wn'leof 4s prayed py Mr. B.C.Pathak, learned
. h - - Addl. C:.c_;.S.C. for the responaents.
‘ Member - Vlce-cmlrman
mb '
JQQ ephs iy heon,
8 a - 27+1.03 Present : The Hon'ble Mr. Justice
Wl (( - o D.N. Chowdhury,
: - T - Vice-Chairman.
2, - The Hon'ble Mr. S.K.Hajra
- 4*:__ Administrative Member,
RS
_ Put up again on 19.12,2003
e  to enable Mr, B.C. Pathak, learned Addl.
ﬁ?ﬁt‘“ﬁ' hiry heen . C+GeS.C. for the respondents to obtain
' 97 - T nNecessary instructions on the matter
, : o . SO that the can be finally resolved,
Qud o3, o y resol
‘ | G ———
‘N'O \wpla/ o \azm - Member \/Vice-Chairman
Vilef “mb
% 19 2.2003 Present : The Hon'ble Mr. Justice D.N.
o Chowdhury, Vice-Chairman.
=T16203 . .
, N The Hon'ble Mr, s, Biswas.
Admlnlst:ratjve Member.,
ZQ/Q[OB : N Put up the matter again.on
' Ol L 8O A~ 03 : 20.3. 2003 to enable the respondents to
;Po\,sg_,;}) WA W\\O NDS. l&/b.? : file ob_JectJ.on if any.

2 ‘TIOB M 6@97 0“8*‘

g APPRic kS e % & ’OC__/A (/\/‘—"W

A . e Prrp s WO, -

. Member Vice-Chairman
1 nsx,«cz. CeennshrAl) b o
mdgMMngo& o
D23 AaD %, J ~ 20,3.2003 Mr.B.G. Pathak, ‘learned- Addl.C.G.
. S.C., has stated that steps are. being
W . ot taken by the respondents for implemen-
‘N@\g"\og | : ting the judgment. Let the respondents
file its reply to ehable to consider
Not .ehpeelion s - | his case, -
herw ’\«;{\kd Put up on 23 4.2003 for reply.
% | Vice-Chairman -
No - r2=phy— e peen bb

W’O@ '
-t




Nb - reephy hin hoen-

alef

23.4,2003

20.5,

€

G.P.51/2002

o

L

for thé épplicant. Put up the matter on
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28.4,2003 in presence of the learned counsel
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' 28,4.2003 - Heard Mr. A. Ahmed, learned

counsel for the applicant and also Mr.

B.C. Pathak, learned Addl. C.G.5.C. for

the respondents.
Mr. B.C. Pathak, learned Addl,

, CQG,S.C. for the respondents stated that
the department is taking stepltd impl ement

the judgment and order of the Tribunal

with right earnest. List the matter again

on 20.5.2003 to enable the respondents
to file reply, if any.
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Chowdhury, Vice~Chairman

The Hon'ble Mr, S,K. Hajra,
Administrative Member,
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Heard Mr. A. Ahmed, learned counsd
for the applicant and also Mr, B.GC,Pathak
learned Addl. G,G.S.C. for the respondent

No. 1.

Mr, B.C,Pathak, learned Addl., C.G.

S.C. is allowed to take necessary steps
to rectify the reply on or before
© 23.5,2003. No reply so far filed by the
other respondents. Let the respondent
No.4 be appeared in person on 27,5.2003
“to explain the matter.

List again on 27,5,2003 for further

orders and personal appearance of
respondent No.4,

A copy of the order be furnished
to Mr, B.C. Pathak, learned Addl. C.G.S.
G.
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27.5.2003 Present ¢ The Hon'ble Mr. Justice

D.N. Chovdhury, Vice=Chairman,

The Hon'ble Mr. S.K. Hajra,
Administrative Member.

Heard Mr, A, Ahmed, learned counsel

 for the applicant and also Mr. B.G. Pathak,

learned Addl. C.G.5.G. for the respondents
Perused the reply filed by the

reépbndent No.l and also seen the instruct
jons sent to Mr. B,G. Pathak, learned Addl
C.G.S.C. for the respondents by the Office
of the Controller of Befence Accounts, It

seems that the order has been duly compli-
ed with,' Accordingly, the contempt proceed
ing stands dropped,' The direction for pers
onal appearance of the respondent No.4 is
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